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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 31, M/S VIHAN TEXTILE PVT.
LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Vihan
Textile Pvt. Ltd., Respondent No. 31, in compliance with the order
dated 27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 31 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the answering respondent submits that an inspection was
conducted on 07.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The answering respondent further submits that a Show Cause
Notice dated 02.01.2025 was issued by the Haryana State Pollution
Control Board (HSPCB). The inspection report and the SCN allege
non-compliance on grounds including high reduction in pollution
parameters (such as BOD, COD, TSS, and TDS), suspected
freshwater dilution, low specific freshwater consumption, and non-

maintenance of log books.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A copy of the latest detailed

and reasoned response to the HSPCB Show Cause Notice along with



4.3.

4.4,

4.5.

4.6.

1239 ;

all the relevant annexures is annexed herewith and marked as

ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in
Drain No. 6. The claim of dilution is based on assumption, and the
observed reductions in COD/BOD indicate effective treatment, not

dilution.

That Joint Committee Report alleges that there 1s non-compliance due
to high reduction in pollution parameters which has been apprehended

as dilution with fresh in PETP among various other allegations.

That the answering respondent submits that its ETP is equipped with
a grid system, equalization tanks with aeration grids, membranes, and
diffusers, which facilitate effective pollutant removal through
biological and mechanical processes. All records related to the PETP
inlet and outlet, energy meters, and chemical consumption logs are
duly maintained. There is no bypass or mixing of untreated or fresh

water at any stage of the treatment process.

That at the time of inspection, the polyester fabric washing process
was running, and no dilution occurred at any stage in the Primary
Effluent Treatment Plant (PETP). The answering respondent clarified
in its reply to the SCN that its process operates under a low liquor

ratio, ensuring optimized water usage and preventing excessive
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dilution or unnecessary water consumption. The nature of the
polyester fabric treatment and the scientific design of the PETP
sufficiently explain the observed reductions in effluent parameters

without requiring any inference of dilution.

That the answering respondent further submits that a valid Consent to
Operate (CTO) has been granted by the HSPCB and remains valid up
t0 30.09.2027. The respondent has also obtained a valid No Objection
Certificate (NOC) from the Haryana Water Resources Authority
(HWRA), bearing No. HWRA/NOC/IND/R/2024/1199, valid from
10.06.2024 to 10.06.2025. The respondent has also been granted
authorization for the generation, collection, storage, and
transportation of hazardous waste under the Hazardous and Other

Wastes (Management & Transboundary Movement) Rules, 2016.

That the answering respondent has also initiated the process of
conducting a water balance study through a government-recognized
institute and remains committed to implementing its

recommendations once received.

That the answering respondent maintains all logbooks and flowmeter
records systematically. It is respectfully submitted that the claim of
non-maintenance of logbooks is speculative and not supported by any

factual discrepancy noted during the inspection.

That the answering respondent respectfully submits the following
specific discrepancies in the Joint Committee Inspection Report dated
07.08.2024, which have been duly clarified in its reply to the Show
Cause Notice dated 02.01.2025:
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Section B — Consent Section (Row 5): The inspection report
erroneously records that the NOC from CGW A/other authority
had expired on 09.06.2024. In fact, a fresh and valid NOC from
the Haryana Water Resources Authority (HWRA) has already
been issued to the unit, valid from 10.06.2024 to 10.06.2025.
This correction is supported by documentary proof submitted

with the SCN reply.

Section D — Effluent Characteristics (Row 32): The report
attributes the observed reduction in BOD, COD, TSS, and TDS
to dilution and marks it as non-compliance. However, the unit
undertakes dyeing and finishing of polyester fabric, wherein
the fabric absorbs most of the dye, leaving minimal pollutant
load in the wastewater. Thus, these reduced parameters are an

expected result of the process and not indicative of dilution.

Section E — Hazardous Waste Section (Row 35): The report
incorrectly states “Not mentioned in Haryana Water Resource
Authority” under authorization status, which is factually
incorrect and contextually misplaced. HWRA does not regulate
hazardous waste. In fact, the unit possesses valid hazardous
waste authorization under the CTO, as already acknowledged

in Section B.

Section F — Fuel/Power Consumption (Row 39): The
inspection report incorrectly mentions “Coal” as the type of
fuel used. The unit in fact uses biomass, which is both cleaner

and compliant, and this is reflected in the Consent to Operate.
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Section 44 — Observations:

(Point 1): The claim that hazardous waste authorization
had expired is incorrect and seems to stem from the
confusion regarding HWRA’s NOC, which has already

been renewed as explained in (a) above.

(Point 2): The inference of dilution based on parameter
reduction overlooks the fact that the unit exclusively
undertakes polyester dyeing, which does not generate

significant pollutant load.

(Point 3): The observation regarding low specific water
consumption is misplaced. Polyester dyeing involves
single-stage, light-color dyeing, leading to naturally

low water use. The logbook is maintained.

(Point 4): The finding of non-compliance on the ground
of suspected dilution is based on an incorrect

understanding of the process and is thus unjustified.

These discrepancies clearly demonstrate that the conclusions drawn

in the inspection report are not only based on incorrect observations

but also fail to take into account the specific operational processes of

the answering respondent. The findings must therefore be

reconsidered in light of the clarifications and documents already

placed on record.

That any adverse order based on the findings of the Joint Committee

Report would have severe financial implications and cause significant
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operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are
based on assumptions rather than conclusive evidence. The answering
respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and

the alleged environmental violations, it is most respectfully prayed
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that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

4.15. That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

5. The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, SHYAM SUNDER GOEL S/o JAIDEV GOEL aged about 50 years R/o
C-203, SHRI SAI BABA APARTMENT, PLOT NO 4, ROHINI, SECTOR
-9, NEW DELHI do hereby solemnly affirm and stat as under:

1. That I am the authorized signatory of Respondent No. 31, M/s
VIHAN TEXTILES PRIVATE LIMITED having its office at PLOT
NO 375, BARHI INDUSTRIAL AREA, HSIIDC, SONEPAT in the
aforesaid Original Application, I am aware of the facts and
circumstances of the case in my official capacity as stated above and
hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be treated
as part and parcel of this Affidavit and the same is not being
reproduced for the sake of brevity.

3. I say that the documents / annexure produced along with the reply are
For VIHAM TEXTILES PVT. LTD.

true copies of its originals. For Vi
. i Birecto

DEPONENT
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VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been
concealed therefrom. No part of it is false. "%

cr® L

Verified at Delhi on this . For VIHAN

DEPONENT
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HARYANA STATE POLLUTION CONTROL BOARD ,
ts Plot No. 1, Sector-15, Part-1I, Sonipat {
Ph.- 0130-22361 19, E-mail ID: - !l_s_pcbrpsr@qmail.com ‘

11

No HSPCBISR/202508 60 T Dated: 0 Jo | 20>

Mi/s Vihan Textile Pvt Ltd.,
lFiot No. 210, HSIIDC, Barhi,
District Gannaur, Sonipat, Haryana.

3ub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent uls 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and
Control of Pollution) Act, 1981 and imposing environmental compensation as per order

dated 22.12.2021.

Whereas, the unit was inspected on 07.08.2024 by the Joint Team of CPCB and HSPCB in
roference 1o OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble
55T, New Delhi and the unit is involved in process of Pre-treatment and dyeing having CTO valid upto

( oINS
e \JS.‘{L)Z/.

Wheareas, during inspection following deficiencies have been observed which need to he

cmplied as per condition of CTO granted to the said unit: -

Efflucnt charactenistics as per analysis report is as below: -

Parameter ~ PETPinlet | PETP outlet | Prescribed ' Compliance w.r.t norms

discharge
norms |
pH 938 7.2 6.0-90 | With exislixiy. treatment scheme. |
e . - e L —such a high reduction mn pollution
>lous BDL BDL : |
| ‘ | parameters indicates dilution with |
- BOD (ma/l) 344 1 S 300 | freshwater i PETP at differemt
.y . S e | ____| stages
COD (mgfl) 733 ! 119 | 1400 |
P _' I I el ‘N(m— ; iance (Diluti
TSS (mall) T 7 s I compliance (Dilution)

breeier————poioo L
| TDS(mg/l) | 1364 1216 2100




1248

12



1249 .

VIHAN TEXTILES PRIVATE LIMITED

210, PHASE I, HSIIDC Industrial Estate, Barhi, Sonepat (Haryana)
Email : vihantextiles210@gmail.com, 9312405049, 9999906802

Date: 07.02.2025
WITHOUT PREJUDICE

To,
Regional Officer

Haryana State Pollution Control Board,

Sonipat Region, Sonipat.

Subject: REPLY TO THE SHOW CAUSE NOTICE DATED 02.01.2025.
Respected Sir,

This is in reference to the Show Cause Notice (SCN) No. HSPCB/SR/2025/2627
dated 02.01.2025, issued to M/s Vihan Textiles Pvt. Ltd. located at Plot No. 210,
HSIIDC, Barhi, District Gannaur, Sonepat, Haryana under Section 33-A, 27, and
43/44 of the Water (Prevention and Control of Pollution) Act, 1974, and Section

21(4) of the Air (Prevention and Control of Pollution) Act, 1981.

The SCN raises specific allegations, which are addressed in detail as follows:

A. BACKGROUND OF THE COMPANY

a. That M/s Vihan Textiles Pvt. Ltd. is engaged in washing and
processing of polyester fabrics, operating with a fully functional

Effluent Treatment Plant (ETP) that ensures compliance with

prescribed environmental norms.

C 0’\\ N)k/
. O
HARYANA STATE POLLUTION “Birector
CONTROL BOARD
Plot-1, Sector-15, Part-ll

SONEPAT-131001(HR)
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b. That our unit has installed an advanced PETP Plant, and the ETP was
working efficiently at the time of the inspection. The analysis report

also confirms the proper functioning of the ETP.

C. That all records related to the ETP inlet and outlet, energy meters,
chemical consumption logs, and groundwater abstraction logbooks

have been maintained properly.

d.  That flow meters have been installed at the ETP inlet and outlet, as
well as on the borewell, and proper color coding has been implemented

in the unit to indicate the actual flow of water.

ALLEGATIONS REGARDING _NON-COMPLIANCE _ WITH
DISCHARGE NORMS

REPLY TO PARA 1 - EFFLUENT CHARACTERISTICS

a. That our unit has installed a fully functional Primary Effluent
Treatment Plant (PETP) and an Effluent Treatment Plant (ETP), both

of which were operating efficiently at the time of inspection.

b. That the analysis report results confirm the proper functioning of the

ETP, demonstrating compliance with the prescribed discharge norms.

C. That all records pertaining to the ETP inlet and outlet, energy meter
readings, and chemical consumption are properly maintained in

logbooks, ensuring transparency and compliance with regulatory

requirements.

Fo TEXTILES | \/
2 ol

Director

14
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d.  That flow meters have been installed at both the ETP inlet and outlet,
and the logbook for the groundwater borewell has been maintained

accurately.

& That there is no dilution of freshwater at any stage of the ETP process,

and the actual water flow has been properly recorded and maintained.

That color coding has been implemented within the unit at the PETP
inlet and outlet to ensure clarity in monitoring water flow, further

demonstrating adherence to prescribed environmental standards.

g.  That in light of the above, our unit remains in full compliance with
operational and regulatory requirements, and any allegations of

improper functioning or dilution are unfounded.

REPLY TO PARA 2 ~ALLEGATION OF DILUTION

a. That our unit primarily conducts polyester fabric washing processes,
which inherently result in different pollution parameter reductions

compared to other textile processing methods.

b.  That at the time of inspection, the polyester fabric washing process was
running, and no dilution occurred at any stage in the Primary Effluent

Treatment Plant (PETP).

c. That our process operates under a low liquor ratio, ensuring optimized

water usage and preventing excessive dilution or unnecessary water

consumption.
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requirements. Copies of these logbooks are annexed herewith as

Annexure A for verification.

That during the inspection, no discrepancies in logbook maintenance
were identified or raised at the time of visit. The inference of improper

maintenance is speculative and not supported by factual evidence.

That the historical records of our water consumption, as compiled over
the months, demonstrate consistent and proportionate usage patterns.
The compiled data sheet is enclosed as Annexure B to further establish

compliance.

That the assumption of improper logbook maintenance is misplaced, as
our facility adheres to industry standards and maintains transparency in

all operational data.

[V.  REPLY TO PARA NO. 4.

That no dilution has occurred at any stage in our PETP operations,
and all effluent treatment processes are conducted strictly as per

prescribed norms.

That our unit has implemented a color-coded system to clearly
showcase the flow of effluent within the treatment system, ensuring

transparency in operations.

That all relevant logbooks have been properly maintained, recording
operational parameters and confirming compliance with discharge

norms.

Ll

ppa. - J
=AlILEw Vi \/

Fo:
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d.  Thata copy of the updated logbooks demonstrating the actual effluent

treatment process is annexed herewith as Annexure -B for verification.

e.  Thatin light of the documentary evidence provided, the assumption of
dilution and the corresponding non-compliance allegation are

incorrect and should be reconsidered.

RESPONSE TO RECOMMENDATIONS MENTIONED IN THE
SHOW CAUSE NOTICE

The unit has to take immediate measures to control the sulphide

parameter with respect to discharge norms.

a.  That our unit does not use any sulphide-based chemicals in its processes

and remains in full compliance with prescribed discharge norms.

b.  That as a part of our regular compliance measures, we will conduct a
thorough review of all process chemicals to reaffirm the absence of
sulphide-based components. If any such components are found,

immediate corrective action will be taken.

¢.  That our unit follows stringent monitoring and record-keeping practices
to ensure adherence to environmental regulations, and we remain open

to any further verification as required.

The unit shall conduct a study on water balance through government-

reputed institutes.

Fo

Director
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a. That our unit has already initiated the process of conducting a water
balance study by approaching a government-reputed institute in
accordance with the recommendation.

b.  Thatupon completion of the study, we will promptly submit the report
to the concerned authorities for verification and compliance records.

e. That our unit remains committed to implementing best water
management practices and ensuring optimal resource utilization in
adherence to regulatory norms.

The unit shall ensure that effluent is not discharged without treatment.

a.  Thatour unit strictly adheres to environmental regulations and confirms
that no trade effluent is discharged without undergoing proper
treatment.

b. That our Effluent Treatment Plant (ETP) is fully operational and
effectively treats all effluent before discharge, ensuring compliance
with prescribed discharge norms.

c. That regular monitoring and record-keeping are maintained to verify
that treated effluent meets the regulatory standards before being
discharged.

The unit shall obtain a valid No Objection Certificate (NOC) from

HWRA.

Fo
Director

19
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a.  That a thorough review of our logbooks and recorded water
consumption data confirms that our unit has consistently operated

within the prescribed freshwater consumption limits.

b.  That the allegation that extra freshwater was added to effluent is based
on assumption rather than verified data. Since our total freshwater

usage remains within approved limits, the possibility of dilution simply

does not arise.

c. That dilution, by its nature, requires an excess influx of fresh water,
which is not reflected in our operational records. Our Effluent
Treatment Plant (ETP) functions efficiently through advanced

treatment processes rather than any form of dilution.

d.  That in light of this, we request a reconsideration of this observation as

it does not accurately reflect the operational reality of our facility.

H. PROCEDURAL DEFECTS IN THE SHOW CAUSE NOTICE

a.  Lack of Jurisdictional Clarity: The SCN fails to specify the precise

statutory violations, rendering it vague and legally untenable.

b.  Violation of Natural Justice: No supporting scientific reports or
detailed evidence have been furnished, violating Audi Alteram Partem
(Right to be Heard).

c.  Delay in Issuance of SCN: The inspection was conducted in August
2024, but the SCN was issued in January 2025, affecting its credibility
and validity.

Fo {EAL
10 V“y

Director
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d.  Disproportionate Action Proposed: The SCN threatens closure and

prosecution for minor or rectifiable deviations, which is contrary to the

principle of proportionality.

ADVERSE SOCIO-ECONOMIC IMPACT OF ANY COERCIVE
ACTION

That the closure of our unit would result in the displacement of

numerous employees, many of whom are the sole earners for their

families.

That any restrictive action would severely impact production,
contractual obligations, and financial sustainability, affecting local
suppliers and vendors.

That vendors, suppliers, and ancillary businesses reliant on our

operations would suffer significant financial losses, disrupting the local

economy.

That the principle of proportionality must be considered before any
regulatory action is taken.

OUR REQUEST & LEGAL POSITION

In view of the above, we respectfully request:

a. Withdrawal of the Show Cause Notice, as it lacks substantive and

procedural validity.

Fe! - W

Director
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b.  Consideration of our compliance efforts, including CTO approval,
groundwater extraction approval, responsible sludge management, and

third-party verification of effluent treatment.
c. A fair re-inspection to verify our technical compliance.

We reiterate our commitment to environmental compliance and look forward to a
fair and just resolution of this matter. |

Thanking you,

Y ours sincerely,

- a”

1 1 \D'r'*ﬁor
Authorized Signatory irec
M/s Vihan Textiles Private Limited
Plot No. 210, HSIIDC, Barhi, District Gannaur, Sonepat, Haryana

12

24
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Goverment of Haryana
Haryana Water Resources Authority

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION
Project Name: Vihan Textile Pvt. Ltd.
Project Address: Plot no. 210 HSIIDC Barhi Sonipat
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT State: Haryana

Pin Code: -

Communication Address:  Plot no. 210 HSIIDC Barhi Sonipat
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2024/611
2. Application No.: HWRAJ/IND/R/2024/1951 3. Category: Industry
4. Project Status: Renew 5. NOC Type: Renew
6. Ground Water Extraction Permitted:

Ground Water For m3/day m3lyear Valid From Valid Upto

Fresh Water 155.00 46500.00 10/06/2024 10/06/2025
Total 155.00 - 46500.00 - -
7. Details of Ground Water Extraction: Total Existing No.:- Total Proposed No.:--
DW DCB BW ™ DW DCB BW T™W

Abstraction Structure® - - - 1 - - - -

*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well.TW - Tube Well,DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year)

Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism
to be oopstructed/ monitored & Monitoring DWLR  Telemetery
mechanism Manusl

0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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—— HARYANA STATE POLLUTION CONTROL F»)
o ~\
- BOARD YD
LSPCE Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr@gmail.com
E-mail: hspcb@hry.nic.in

42

No. HSPCB/Consent/ : 313101722SONCT024179587 Dated:28/06/2022

To.
M/s :VIHAN TEXTILE PVT LTD
PLOT NO 210 HSIIDC BARHI SONEPAT

Subject: Grant of consent to operate to M/s VIHAN TEXTILE PVT LTD.
Please refer to your application no. 24179587 received on dated 2022-05-20 in

regional office Sonipat. With reference to your above application for consent to operate,M/s
VIHAN TEXTILE PVT LTD is here by granted consent as per following specification/Terms
and conditions.

Consent Under BOTH
Period of consent 01/10/2022 - 30/09/2027 T

Industry Type Yarn / Textile processing involving any effluent/emission generating
processes including bleaching, dycing, printing and colouring

Category RED
Investment(In Lakh) 197.75

Total Land Area(Sq.| 0.0
meter)

Total Builtup Area(Sq.| 0.0
meter)

Quantity of effluent

1. Trade 100.0 KL/Day

2. Domestic 5.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Into HSIIDC sewer leading to CETP
2. Trade Into HSIIDC sewer after treatment leading to CETP
Domestic Effluent Parameters

1.NA ]

Trade Effluent Parameters

1.BOD 30 mg/l

2.COD 250 mg/l

3.TSS 100 mg/1

4.pH 6.6-9.0

5.0&G 10 mg/l

6. Other parameters

relates to dyeing unit
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Number of stacks l |

Height of stack

1. Stack attached to|30 meters
TFH

Emission parameters

I.SPM 1150 mg/m3
Product Details

I. Dyeing of Fabrics | 5.0 Metric Tonnes/day
Capacity of boiler

1. TFH | 1500000 Kealores/hr
Type of Furnace

I.NA |

Type of Fuel

1. Coal | 1.0 Ton/day
Raw Material Details

Caustic Soda 2 Kg/Day
Soda ash 2 Kg/Day
Acetic soda 1 Kg/Day
Bleaching powder 2 Kg/Day
Common salt 1 Kg/Day
Softener 2 Kg/Day
Dyes 1 Kg/Day
Hydrochloride Acid 1 Kg/Day
Desizer 1 Kg/Day
Colour fixure 2 Kg/Day
FABRIC 5000 Kg/Day
Hydrogen peroxide 1 Kg/Day
Soap for washing 1 Kg/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent.

e
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4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. Unit will run ETP and APCM regularly and maintained log books properly. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act 3. That the unit will provide inter locking arrangement of
DG set with ETP/APCM and shall have separate D.G. set to ensure regular and effective
running of pollution control devices. 4. That the unit will not discharge any untreated effluent
inside and outside its premises. 5. That the unit will not add any air polluting process/
machinery and also not to add any process which increases the water pollution load. 6. That the
unit will comply with all the provisions of Hazardous Waste Rules. 7. That unit will comply
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ;\LL fo whom these presents shall come that I/We, undersigned the above named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, é Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@saframdass.com
(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appeliate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in ony manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary fo be done for the progress and in the course of
the prosecution of the said case. To appoint and insfruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to rafify and confirm all octs done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have

Accepted, identified and certified subjected to the terms of the fees.

s $/ ,4 ,,,' ¢/ " A

[SIDDHARTH BATRA] [ARCHNA YADAV] Client

Fo— U Loy Rhuth

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]

Advocates (j ) %
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VIHAN TEXTILES PRIVATE LIMITED

375, PHASE |, HSIIDC, BARHI INDUSTRIAL AREA, SONIPAT HARYANA-131101

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF VIHAN TEXTILES PRIVATE LIMITED, HELD ON
February 18, 2024 AT ITS REGISTERED OFFICE AT 375, FIRST FLOOR, PHASE |,
HSIIDC, BARHI INDUSTRIAL AREA, SONIPAT, HARYANA-131101.

RESOLVED THAT Mr. Shyam Sunder Goel the Director of the Company, be and is
hereby authorized on behalf of Vihan Textiles Private Limited, to initiate, file, defend,
represent, and conduct legal cases, proceedings, or claims in any court of law, tribunal,
or any other judicial or quasi-judicial authority in connection with the business or matters
of the Company.

RESOLVED FURTHER THAT Shyam Sunder Goel is authorized to sign, verify, and
submit all necessary documents, affidavits, pleadings, applications, and undertakings,
and to appoint advocates, solicitors, and other professionals as may be required for such
proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Shyam Sunder Goel the Director
of the Company in connection with the above matters be and are hereby ratified and
confirmed by the Company.

RESOLVED FURTHER THAT a certified true copy of this resolution be provided to all
concerned authorities as and when required for their records and reference.

Certified True Copy

For Vihan Textiles Private Limited

W For VIHAN TEXTILES m\[)/‘

Pramod Goel -
Director

Director

47
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' Vijay Kumar <vijay.kumar@satramdass.com>
SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 31, 88 & 116 in
O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Tue, May 6, 2025 at 5:50 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 31, 88 & 116 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

E Paperbook NGT REPLY-R31 Vihan Textile Pvt.
Ltd_Redacted.pdf

E Paperbook NGT REPLY-R116 TSB Polychem
_Redacted.pdf

E Paperbook- NGT REPLY-R88 -B.R. Specialities
LLP_Redacted.pdf

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations
"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included

in this message and any attachments is prohibited. If you have received this communication in error, please notify us by
reply e-mail and immediately and permanently delete this message and any attachments. Thank you."

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r-7991902490252087 140&simpl=msg-a:r714007663464838. .. 17


https://drive.google.com/file/d/1mAMUxxGp6TbPLXP0Rzdr01sJQmeJ6vwm/view?usp=drive_web
https://drive.google.com/file/d/1OF9aFMv25WKeuloB7BXCsAcczCp4nX0K/view?usp=drive_web
https://drive.google.com/file/d/1DVsyUZ9Knnepdd9DHmAJJ4q93HSKR8Yq/view?usp=drive_web
mailto:archna.yadav@satramdass.com
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